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ME. SPEAKER: That is correct. 
Yours is pending since yesterday.

SHRI SHASHI BHUSHAN (South 
Delhi): There was a notice from me 
also yesterday.

MR. SPEAKER: Yours and Bibhuti 
Mishra’s are also pending since yes
terday. I  have requests from other 
members also. Prof. Dandavate wants 
to raise the fast of George Fernandes 
and other leaders

13.10 hrs

MATTERS UNDER RULE 377

MR. SPEAKER: Today, it is a free 
for all. But, there is one point. You 
have completely robbed the Govern
ment of their official time. Whatever 
has been listed for today, may not be 
taken up. During the last three or 
four days, no Government Business 
haf been transacted.
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T̂FT# '-T  ’Tt TR  *T f%«TF «TT I
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era: <r f a f i f . 

jtH , 1974 srt farsTR^nrr^fcrRarRn- 
f^nr «rfa ^ p r :  ,Pi%ar ®rr %
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^ 3% m*t w? *rt snrrf »rf 1

% fa* SW forfa | fa  T jTR 
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13 13 hrs.
(M r Deputy-Speaker in the Chair) 
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* MR DEPUTY-SPEAKER: I  think
the Speaker did say that he would 
allow only one member, although more 
than one member have given notice. 
As I  said the other day, we have not 
evolved any procedure and I tlnnk I 
did permit some members to speak 
on the last occasion I do not want to 
be arbitrary I f  I permit Shri Vaj
payee and I do not permit you and I 
do not permit Shri Madhu Limaye, 
it is not at all desirable So, I  will 
permit all the members The only 
request I  make is that they should be 
as brief as possible.
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sp̂ r «rr f a  6 *Tffft ar̂ far ^t
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?r*refl% tft # p t  *?>fr %fa?r 
mr: 3$% ?nft t  eft far*
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srdiprrg: f̂tf*p «rr^w % ^  f̂ tirĝ oT
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ft? f a r o f  % siffHr f f  1
^f%?T %*& ^foN’ q^-i^ h xw r  ̂ 't ^ T̂ rr 
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MR. DEPUTY-MINISTER: Failure
ol the Home Minister to make a state
ment regarding the Time Capsule 
buried by the All-India Confedera
tion of Central Government Officers’ 
Association. Shri Bibhuti Mishrft.

*ft fw*jf?l f*W  (*ftfonjlft) : 3*TT-
*{% 377 t  2-5-74 Tim

^5T^r «tt f^r f r o  1 vTO>rc»* ^ w r f r  
^  50 q r

% «fr» snpr vq^r *nf f  <ftr 
|fqr w i t  % tostfiaw rtft 

^t, w r  # r  f w  1 t o k  v r  w f i r  

?>  » r t  1 eft ^  frw rT  snnr *r»fr
% ^ N n ft  I  f^Ff % 3WT 97VR ^ R ft  
I  1 2 %  ^w r  *n * ft 1 0
m fm  pp?r, »[? ^  5ft ?t *Ft$ 3!TOT 
^  f?55|T l f 5 T ^ t T O | f « F ^ t  fo u r  
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^  n t #  f *  t  tflr w r r
«rpj»r wwr *nP wror
#  «fr f f i r  if f*  fcw f % s#rr, tr fv r  
^ r t  j{ f r  flrftw stvn :, «fr 
*fcfr w it  «r w  * i#  f , at
fP&ftW S I fiRffoETf WS? ^
filte r  q*Tm  «rerr »Tf *ftr snrtff % 

i ?ft «wr *n<r % srcnn i
377  * fk  2 m fto Sr §£rt i o  mttm 

«rnft m  ^  t it  %
* * m  *Tff ferT ̂ r  ^  sqrrar *ftr g:«r

*rer v r rg r  | i

t  *nsrn: % *nr§
%  w r ' (  i^r *nr % i *t r  ŝnrar i

v N r O  i ^ ^ r i r  <roya t- »flnr ^ r -  
srrcsr % ftwrr §*rr |  %  fa*r ?t̂ it % 
*rar *r ^  «PRf?r m g s s  ^  |
T m  m  t w  ?i«5 st m m  I  i
SpT W R T  1 %  H t  %  V 7V T T
* f t $  *rv *m * % f a  * * t  * *  * r r  « p ^ i t  
t  *

THE DEPUTY MINISTER IN  THE 
MINISTRY OP HOME AFFAIRS 
(SHRI F. H. MOHSIN): I am not 
aware whether the Home Minister had 
assured to make a statement I  w ill 
check up. If it  is so, I will request 
him to comply with i t

MR. DEPUTY-SPEAKER: Reported 
hunger-strike by Shri George Fer
nandes and other detenus in Tihar jail 
in protest against the alleged ill-treat
ment meted out to them.

Prof Madhu Dandavate 
PROF. MADHU DANDAVATE 

(Rajapur): Mr. Deputy-Speaker,
Sir . . . .

SHRI A TA L  BIHARI VAJPAYEE 
(Gwalior): I had given an adjourn
ment motion on this which was rejec
ted. You kindly include my name 

MR. DEPUTY-SPEAKER: I  don't
know. I  am going by the order.

PROF. MADHU DANDAVATE: Sir* 
the detailed reports have now come 
that 20 detenus who are all railway- v 
men’s leaders, including Mr. George 
Fernandes, have undertaken a hunger- 
strike since yesterday. They have 
undertaken this hunger-strike to pro
test against the ill-treatment that is 
meted Out to them by the Jail autho
rities. They have not been permitted 
to meet their family members. They 
want certain legal assistance. There
fore, they sought an interview with 
the lawyers. That has also been 
refused. Mr. George Fernandes has 
been kept in a separate barrack and 
he has been completely separated from 
the rest of the detenus who are his 
colleagues on the Action Committee.

On the top o f  it, you will be s h o c k -
ed and surprised to know that when 
the detenus undertake hunger-strike, 
they went to inform the Jail autho
rities that they were undertaking 
hunger-strike. You would be surpris
ed *o know that the jail authorities 
told Mr. George Ferandes and others 
that they would not take an official 
cognizance of their hunge strike, that 
they must inform them about hunger 
strike through lawyers It is a strange 
thing. How is it that political 
detenus, trade unionist-detenus, are 
required to inform about hunger strike 
through lawyers’  Even if they are to 
inform about the hunger strike 
through lawyers, the lawyers are not 
permitted to interview them. This is 
a very serious matter and, therefoTe, 
you must take note of that

Incidentally I must bring to your 
notice that you had suggested two 
weeks back that if there are atrocities 
on Harijans and Adivasis, the. Home 
Minister ..

MR DEPUTY-SPEAKER: That is a 
separate subject.

PROF MADHU DANDAVATE: A l
right, Sir; I  w ill not refer to that

I  demand that the Home Minister 
must make a statement on the sltua*
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tion arising out of the fast undertaken 
by Shri George Fernandes and his col-
leagues. A notice was given about 
this and I wa~ informed by the Lobby 
Assistant that I had been perrr.itted. 
Therefore, the Home Minister should 
be aware of the fact that the Speaker 
had admitted this to be raised under 
rule 377. Therefore, Sir, we expect a 
statement from the Home Minister. 

~r "<! m~ ( "~') : ~"r~~ tf~rq:q 
if.l 'lTT •t'rfc=~ f~~Tr ~ 9;ficr ~f~~ 1 ~~ 
'+fi' arr~;l CfiT ~.,-<r f+ri.1;:rr ;;rrf~ 1 

MR. DEPUTY-SPEAKER: I do not 
see your name. Kindly sit down. 
Here in the order paper only Mr. 
Madhu Dandavate's name is there. 
That is why I did not see your name. 
Now the table has brought this to my 
notice. Xou have given a separate 
notice' wliich is slightly different. It 
is an 'identical notice, but there is a 
slight rufterence. Anyway, I allow 
you, too. 

~!otT lfct f~qzf: ':3'<ffS~ ~' itu ... . 

~ m ~r ~ ~ I lf.r ~WT ~r 
q'f: 

"I hereby wish to revive my 
notice about the refusal by the jail 
authorities to give permission to 
M/s. Luthra and Bhanu, Lawyers of 
Mr. George Fernandes, to meet him 
to obtain legal instructions, in gross 
violation of the provision of article 
22 of the Constitution of India." 

9;TPT 9;!"~ 2 2 ( 1 ) itflri : 

''No person who is arrested shall 
be detained in custody without 
bein'g informed, as soon as may be, 
of the grounds for such arrest nor 
shall he be denied the right to 
consult, and to be defended by, a 
legal practitioner of his choice." 

13 ffiW CfiT m Gll\il 'il<"ll~~'-1 ctT 
~f.ttl'~ ''H~:T~ r~ Wilii'f 'R r~;:;IT- ~ 
"4141~4 .,f ~ wr.r com~ I t:tm ~ 
~ ;;:ar ~ Cfil, if.r ifiW f<ti ;;f~ emf. 
~ ~flfi f~~ ':3'<r CfiT ~ OR: ~. 
~ ~ ~"@ ~ ~+rfa- mfrrli 1 a-i if.i 
~W'T\il~f~~~~l 
lf.r ~ ~m m \iTT Cfir i~ 
fcF<rr err ~ ~r m ;:;fr ;r ~ 
9;TrUCf mr fcp ~ ifir ~ m 
'h(<il~<$1'41 W ~111R Cfi"ci ~I ~ 
~. ff.'r ~ ~ m \ifr CfiT 
~ W'T ~R ~ ~. lt 'lTT ~. W'T 
~# ;jj~ ~ ~ fcp ~~ ~ w 
~ ~ ~ '31nf ~' ~ lf 'iff ~;jj ~ I 
lf.r <tiW f<ti ~ cp) ;;m: ~ Cfif qcrfr 
~iff mrr 'h<<li<$1'31 'fiT ~T\iia ~f ~ I 
~ +r~ lf CJ'Chlm CfiT ~f( ~ 'liT qcrfr 
<tiT ~f~ ~ f~ ~ ~ ~-~ f'h'< 'lfr 
~ ~ w Wl:fT m"< ~ 9ol' ;:rw ~ 
~ +fir 'fiT ~<r Cfif ;jjfi=f<fiTU ~ f~ -.i;:;fr 1 
~r ~lffi 1t ~r maT fCfi ~ ~'(r;l Cfitll-
fu<ff 'fiT f~ ~ ~ ~T <rrr I ~ 
~T'T~ li ~. ~ ~~ ~ ifm m 
~. ~ mrr- m ~~a- ~ , m- <rifi"r~r CfiT 
~~'hV!l~ifi"lo:r.fm~ ..... 
(&f<rowr) 

MR. DEPUTY -SPEAKER: Mr. 
Limaye, now I won't allow this. 
Please finish it. Otherwise it becomes 
difficult. 

9;(f 11"! f~ltti': lt ~ ~ iffi1 ~ ~f.ti;r 
:a''HI>'4"~ ~, ~'(T wWr ~ ~ +'<ti . 
c:r:rr ~ mit \iff Cfif <m l1iNr ~ ~ f..r; '311· . 
~ CfiT CfiTt . ~--~t l'_;ff ~~ 
~1 oi"i ~ ~:---c:r:rr m~ ~m.f 
W'h f~ Cfili i'f{{T ~? aT ~ ~ 3iG"{. 

~ ~ ~ ~;:rr f<li ~ ~ ~', 
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| «ftt «torr 
IfW OTW OTW liF Wnttm’VTQrT W W i
I  tit & t v f fa s t f  <■<ftr *  *$ ’ np 
ft? v fg v r ^ tw ^  t^ ;  t f f fa  
Sfcrr | *rftm « fk  3  m

5 f^ ^ < T rs p fr « f t tw %  ^ H ? r i m x  
^ f w  | ?rt srffePFpfr *r Star 

^ i

MR. DEPUTY-SPEAKER: Mr.
Limaye. you have made the point.

THE DEPUTY MINISTER IN  THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): Sir, the posi
tion was checked up to-day on tele
phone with D C , Delhi and the infor
mation furnished by him is as follows:

In accordance with the provisions 
of section 5 of MISA the conditions as 
to maintenance, etc. of detenus will 
be as the appropriate Government 
•may by general order or special order
specify. In accordance with the rele
vant order earlier in force in the 
Union Territory of Delhi, detenus 
were to be treated as under-trial pri
soners Provisions of Jail Manual for 
Delhi accordingly were thus applicable 
to them which permitted two inter
views a week for an under-trial pri
soner with friends and relatives. In 
pujsuance of these provisions Mrs. 
Fernandes met Shri Fernandes in 
Jail soon after his detention and his 
Jawyens also met him on more than 
one occasion. On the 8th May, last, 
an order was passed by Delhi Admi
nistration under the provisions of 
section 5 of MISA that the detaining 
authority would henceforth regulate 
interviews of the detenus, D.C., Delhi, 
in pursuance of this order directed 
that no detenue shall have an inter
view. Except with his prior permission. 
It was clarified by D.C., Delhi that the 
Interviews were not prohibited but only 
prior permission was to be taken. He 
etated that Shri George Fernandes and 
others gave a notice of hunger strike 
yesterday. However, when the posi
tion was explained to them, they gave

it up and they had *& d &*t vl&X,
D.C., Delhi rattivfed ' *  letter this 
morning from Shri George FernarUles 
conveying his request tor interviews 
with friends aijd lawyer#. D.C., Delhi 
has already communicated in Superin
tendent, Yihar Jail that Shri George 
Fernandes would be Allowed to meet 
Mrs. Fernandes and four lawyeVs, eta 
desired by him, this evening at 4-30 
P.M.

WS* TO9T9

fj^rrr ^t, ?fr t  •

SHRI F. H. MOHSIN: In four others, 
perhaps, Shri Luthra may be one of 
them—I do not know. As desired by 
him means this. He must have 
mentioned some lawyers and perhaps 
Shri Luthra may be one of them.

Shri George Fernandes has also 
been duly apprised. I f  the hon. 
Member wants to see him, he can take 
the permission of the D.C.

MR. DEPUTY-SPEAKER: You
have said that he would meet him at
4.00 P.M-

«ft fir^for fw *r : *  w  v

j?i5rT TfT I .  f «  fa *
9ST *V fiq f i w i » f  «

MR. DEPUTY-SPEAKER- Now, I 
would like the House to help me out

I think that before the Speaker left 
the Chair, he mentioned that there 
were a large number of 377 notices.

SHRI JYOTIRMOY BOSU: Only
two.

MR. DEPUTY-SPEAKER: I  speak 
with a little more knowledge than you 
with regard to the proceedings of this 
House. He did use the expression 
‘Free for all’ this being the last day of 
the Session. In what connection and 
whether he has agreed to it  or not, 
do not know.
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But I  think be also said that it 
would, be one or two minutes cach. I 
think I  heard all these things. Now.
I  am not quite sure what should be 
done. Therefore, I will take the sense 
of the House. I cannot count the 
number of notices before me; at least 
there are 10 or 15 more. They are all 
important subjects- Even if ^  allow 
two minutes each, it means 30 minu
tes. I  would like to know what the 
Minister of Parliamentary Affaire ha9 
to say about it.

SHRI JYOTIRMOY BOSU: He is 
such a fine person, always anxious to 
help everybody.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS (SHRI K. RAGHU- 
RAM AIAH ): I  am anxious to help 
you. Thirty minutes may be allotted. 
Afterwards, Government business 
•may be taken up.

MR. DEPUTY-SPEAKER: I  w ill go 
by the order. But Shri Banerjee is 
very very impatient. He is hungry,
I think. So I will take* his first. I  
think it is No. 11 about this, Indefinite 
strike by Central Government em
ployees from today in sympathy with 
the Railway workers and to high-light 
their own demands, arrest o f some of 
the leaders of the AIT India Defence 
Employees Federation uader DIR in 
Bombay.

SHRI S. M. BANERJEE (Kanpur): 
Yes. You are aware that yesterday 
we announced in this House that if 
there is not going to be a negotiated 
settlement after releasing the leaders 
of railway empl wees, there is bound 
to be a strike throughout the country 
with all the trade unions already 
having decided to observe a Bharat 
Bandh on 15th. I  also say, on behalf 
of the Defence Employees’ Federation, 
being their President, that defence 
employees throughout the country will 
observe a tools down strike on 15th 
may as a protest against the ruthless 
repression of railway employees and 
aKn clolf'ntion of thousands of railway 
wotfcers including their leaders.

I  would like to mention here that 
evert when the strike has not started 
at all, in Bombay Ya'shwant Kohli,

one of the active all-India defence 
employees* Federation workers was 
arrested under DIR. My information 
that active workero of this Federation 
are going to detainedTunder DIR indis
criminately. I do not mind detention 
because we are used to it. I  would 
request the Home Minister and 
Defence Minister through you not to 
precipitate matters by arresting the 
leaders of the Defence Employees’ 
Federation and other Central Govern
ment employees who w ill also start a 
strike, because that w ill aggravate 
matters and a negotiated settlement 
w ill be difficult.

Another suggestion is this. The 
Finance Minister had promised to 
make a statement conveying the deci
sion on certain recommendations o f 
the Pay Commission about house rent 
and CCA before the Parliament session 
ended. But unfortunately, nothing 
has been decided. Even the unanimous 
recommendation of the Pay Commis
sion has not been implemented.

I  make an appeal to the Prime 
Minister. Let the Prime Minister find 
out a way by releasing the leaders 
and having a negotiated settlement. 
Otherwise, the Defence employee© and 
the Central Government employees are 
going to have a complete.Bharat Band 
which we do not want. We want a 
negotiated settlement. The leaders 
should be released. The DIR should 
not be used. A ll those workers who 
have been arrested are being treated 
as criminals.

Another point. A  Harijan worker, 
Mr. Puri, an ordinary class IV  railway 
employee of Kanpur has been arrested, 
handcuffed and taken round the 
railway colony. Khhorilal Puri was 
treated in this manner to terrorise 
Harijan workers in particular and 
others in general. But hats off to the 
ITarijan boy ■who shouted TRailway 
mazdoor zindabad\ But he was para
ded like that for two hours Is that 
the wav to treat Harijans? T can tell 
you on behalf of the workers of Kan
pur that th<?v are bitter about the 
whole thing. I f  they go on precipating 
matters like this, no amount of
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repression or suppression w ill deter the 
railway workers from going on with 
the striko and the other employees 
also going on strike.
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SHRI SOMNATH CHATTERJEE 
<Burdwan); Sir, I would like to draw 
the attention of the Government to 
the very serious power crisis in West 
Bengal, in Calcutta and the neighbour
ing areas affecting both industrial 
production as well as agricultural 
production. Even hospitals, schools, 
colleges and Courts of Law are not 
properly functioning because of mas
sive power cuts. People are suffering 
untold miseries due to a whimsical 
system of load shedding which has 
been resorted to by the State Electri
city Board and the Calcutta Electric 
Supply Corporation. In some areas, 
for 14-18 hotirs in a day, there is no 
power supply affecting even the func
tioning of the telephone system. 
Nothing is working.

Sir, so far as the power generation 
at Santaldih is concerned, it is negli
gible if  not completely nil. The DVC 
power system a*> well as power gene
ration by the State Electricity Board 
have been seriously affected. The 
loss of production has amounted to 
crores of rupees. Even in regard to 
diversion, what is happening? From 
rural area, power has been diverted 
to the city and the neighbouring areas. 
But, that is a mere pittance and it 
does not s°lve the problem. So, it is 
essential that Government should take 
up this matter very very seriously. I 
would request the Government ‘Do 
not allow these things to go on like 
this’. The whole eastern region of 
the country is in tremendous trouble. 
There are bound to be lay offs and 
lock outs. There is bound to be 
legitimate industrial unrest because 
you cannot think that the workers 
w ill go on suffering after lock outs 
and layoffs for no fault on their part.

My second point is about the second 
Hooghly bridge. lake other promises,

this is one of the promises made by 
the Prime Minister during the election 
and after the election. Amazingly, 
from time to time, we find some 
foreign experts coming, some Minister 
from Calcutta coming to Delhi, but, 
nothing is being done. The founda
tion stone watf laid in 1972. Now, we 
are in the middle of 1974 but, nothing 
has been done; not a brick has been 
laid. The foundation work has not 
started. It has become a farce and a 
hoax so far as the people of West 
Bengal are concerned. Sir, when the 
transport problem in Calcutta has be
come so acute—unless they want that 
Calcutta should die and life in Cal
cutta should come to a complete halt 
— it is essential that such an import
ant project should be taken up imme
diately. I  would request the Govern
ment that they should take this up 
earnestly instead of playing hoax on 
the people.

SHRI P. G. M AVALANKAR 
(Ahmedabad); Mr. Deputy-Speaker, 
Sir, press reports have been indicating 
that the question of Narmada waters 
is now being sought to be referred 
back to the Tribunal. Sir, as you know 
this particular dispute has been before 
the Prime Minister for her award, for 
the last nearly two years, but, noth
ing has happened. The Prime Minis
ter's award has not yet come. Repea
tedly, in this House, and outside, we 
have been requesting the Prime 
Minister to give her award, but, so 
far, the award has not come. Now, 
we get the news thnt the Minister o f 
Irrigation and Power is holding dis
cussions with the representatives of 
the Governments of Gujarat and 
Madhya Pradesh. He has had discus
sions with Mr. Sarin, Adviser to the 
Governor of Gujaiat and he has also 
had discussions with Mr. SPthi, the 
Chief Minister of Madhya Pradesh. 1 
would like to know, where exactly the 
matter stands and whether thi« dis
pute is now going to be referred back 
to the Tribunal. The point is, we are 
interested in having an immediate 
solution to the problem, this national
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problem. I hope Government w ill 
expedite it.

Sir, with your permission, I  would 
like to refer to two more points aibout 
Gujarat. Because there is no Assem
bly and Government..,

MR. DEPUTY - SPEAKER: No
Government? There is a ’Government.

SHRI P. G. MAVALANKAR: There 
is no popular Government, I  mean. 
The point is, 1200 junior engineers or 
supervisors in the Gujarat FWD have 
been on strike since 15th April. That 
strike has been joined by 357 over
seers since 3rd May. They have been 
making certain demands. Because of 
the strike various important works in 
drought-affected areas have come to 
a standstill. 1 hope it w ill be solved 
soon.

Finally, there have been continuous 
reports about failure in Tarapore, 
resulting in power cuts. Only yester
day we had news of a further 15 per 
cent cut in Ahraedabad. These fre
quent cuts in power supply make it 
impossible for industries to run regu
larly and efficiently. I  hope, these 
points will be considered.

SHRI KRISHNA CHANDRA HAL- 
DER (Ausgr&m): Under rule 377 I
want to raise a matter, which does 
not deal with law and order but with 
steel production. I  find that the 
Minister of Steel and Mines is present 
hcre and he should take note of this. 
I  have received a telegram which 
reads

“Ruling Party plans killing 
leaders of CITU Union, Durgapur 
stop Attempts vnade to murder S 
Nag of Alloy Steels Works Com
mittee on 6th May and A iit Dey 
staying with Nag Murdered stop 
your immediate intervention 
required ”

This was sent by Jibon Roy. This is 
a very serious matter which requires 
Government’s immediate intervention. 
I f  this kind of sinister attacks on

trade union leaders is not stopped? 
forthwith, this w ill create terrible 
repercussions among the thousands o f  
worker of steel pTant and affect pro
duction. Moreover, i f  this kind o f  
gangsterim is allowed, it will destroy 
the trade union rights and the basic 
democratic rights of the people. That 
*3 why I  am raising it under rule 377,
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MR. DEPXJTY-SPEAKER: Urgency 
to pass the Constitution (Thirty- 
Fourth Amendment) Bill and victimi
sation of Bokaro Steel Workers.

Shri Bhogendra Jha.

SHRI BHOGENDRA JHA (Jai- 
nagar): First I would like to mention 
•about the Bokaro Steel problem. About 
1500 construction engineers have been 
.almost on a strike there for the last 
1J months. Fortunately, the “Minister 
•of Steel Mines is present here. He 
has been repeatedly been told about 
the problem of Bokaro Steel Plant 
•engineers...

THE MINISTER OF STEEL, AND 
MINES (SHRi K. D. M ALAV IYA ): 
"That hai3 been settled now.

MR. DEPUTY-SPEAKER; I f  you 
-have any information, you can give 
.afterwards. Let him raise it.

SHRI BHOGENDRA JHA: The
trouble has spread and other workers 
•engaged in construction work under 
the Hindustan Construction Co'mpany 
Ltd. have also gone on some sort of a 
strike, tool-down strike. That has 
•affected the work of construction itself.

The problem there is that the 
Hindustan Construction Company 
Ltd. takes contracts for construction 
but does not do the job itself. It 
appoints another contractor, super- 
contractor. That contractor appoints 
another contractor and that contractor 
appoints another contractor who takes 
the work from the workers. There is 
the four-layer contractor system 
there. Apart from the looting of 
public money, that has affected the 
construction work also. I  think, 
"omething should be done about it. 
When we have got a full-fledged Com
pany finance by the Central Govern
ment, what is the necessity of having 
1he four-layer contractor system there. 
Why not the Company itself under the 
Job directly?

Secondly, I  would like to mention the 
'problem with regard to HINDALCO

about which the hon. Minister had 
written to me that it was going to be 
settled. There, the Birlas, the man
agement had declared a lock-out. The 
Chief ManTsrer himself was very 
serious about it. 1 h!>pe, the Minister 
of Steel and Mines is al»so very serious 
about it. But still I got a letter three 
days ago that the trouble is persisting 
and the trouble has simply engulfed 
the whole industrial area. I thmk, 
now, the way out is either the man
agement abides by the wishes of the 
Government or the Governments will 
have the courage to take it over.

The third thing that I want to raise 
is this. I think, this should not be 
taken as under Rule 377. Yesterday 
also I raised this question......

MR. DEPUTY-SPEAKER: I f  it is not 
under Rule 377, I cannot allow you.

SHRI BHOGENDRA JHA; With 
regard to the Order Paper, yesterday 
I had raised this matter about the 
Constitution (Thirty-Folzrth Amend
ment) Bill. The hon. Speaker em
phasized this point and that was one 
of the reasons that we were ready to 
sit for the whole night so that that is 
not scuttled. I  think, even now the 
Minister of Parliamentary Affairs will 
agree to it. That should not be left 
out because several State land reforms 
measures have been invalidated by 
various courts. The Constitution 
(Thirty-Fourth Amendment) Bill was 
on the Order Paper yesterday. So, 1 
request that it should be taken up 
today. We forego our right to speak 
on it. 2 hours were allotted for it 
It can be adopted in 15 to 20 minutes. 
I think, the Government should do it. 
On tfie pretext of lack of time, it 
should not be postponed.

I know that the Minister of Agricul
ture and other1? have got a soft corner 
for the big landlords, Here, it is 4 
question of national policy. This is 
not only for just 'mentioning i t  I  
should get a reply to it. It should be 
taken up and adopted today.
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ME. DEPUTY-SPEAKER; When the 

hon. Member was raising certain mat
ter about Bokaro Steel Plant, you 
offered to give some information. You, 
might do it now.

THE MINISTER OF STEEL AND 
MINES (SHRI K. D. M ALAV IYA ): 
So far as my information goes, the 
disputes that were there from the side 
o f the construction engineers were 
amicably settled. J also had an oppor
tunity of meeting them. The manage
ment was advised to contact them. As 
a result of series of meetings, the 
problems theie were settled.

So far as the point of four-layer 
contractor system is concerned, I  
entirely agree with the hon. Member 
that the practice of appointing con
tractors and sub-contractors is not a 
healthy practice. There has to be 
one or two-layer contractor system 
because of inevitability of certain 
technological imbalances and problems. 
We are looking into this problem and 
I  hope that it will be possible for us 
to reduce all these layers. The fourth 
layer should, necessarily, be discour
aged.

14.00 hrs.

The Hindalco disputes hav© been 
settled; they might have started pro
duction today; all the matters have 
been referred to arbitration.

MR. DEPUTY-SPEAKER- His 
next question was directed to the 
Minister of Parliamentary Affairs: 
what is he going to do with the Con
stitution (Thirty-fourth) Amendment 
Bill which was put in the order paper 
yesterday?

THE MINISTER Op PARLIAMEN
TA R Y  AFFAIRS (SHRI K. RAGHU 
RAM AIAH ) • Both the Constitution 
Amendment Bills were put on the 
agenda for 8th and 9th. In fact, I  art. 
obliged to my Party members. Since 
these Bills require a specific majority, 
they were here on the 8th and 9th.

As you know, the whole of 9th, till 
the early hours of 10th, was taken up 
by the no-confldence motion. Naturally 
I cannot mobilise that majority in a 
short time. So, it 19 not being taken 
up in this Session; it is being post
poned to the next Session.

SHRI S. M. BANERJEE (Kanpur): 
Sir, on a point of order. A t the time 
when we were discussing how much 
time should be allotted to the no- 
confidence motion, about 15 hours, 
then it was argued on behalf o f the 
Government by the Minister o f Par
liamentary Affairs that the Session 
was not going to be extended, and 
all those motions for extension of the 
Session were negatived with their 
brute majority. They insisted that 
the no-confidencc motion should be 
completed the same day. That is why, 
we, against our wishes and in defer
ence to the wishes of the hon. Minis
ter and the Primp Minister, sat in the 
night upto 1.30 to finish the no- 
confidence motion. And that was done 
on the clear understanding that the 
Constitutional (Thirty-fourth) Amend
ment Bill, which deals with land. 
reforms, would be taken up and finish
ed today... But now the Minister saya 
that he cannot mobilise that majority. 
Nobody has gone. The members must 
be sleeping in their houses. I  request 
you, Sir, to ascertain how many mem
bers have gone away. They cannot go 
because trains are not going. Also, 
Sir, they have to draw allowances for 
three more day*i No Congress mem
ber would leave his three days’ allow
ances like this. I  am sure they are 
here, sleeping in their houses. They 
can be called. W e are prepared to 
sit for two or three hours more.

SHRI SEZHIYAN (Kumbakonam):
I  shall refer to the proceedings of the 
8th May. These two Bills were slated 
for that day. On that day I  raised the 
point that there was a Bill pending 
•before the House and thii is what the 
Minister of Parliamentary Affairs 
said:

"Nevertheless, I  am in the hands 
of the Chair and i f  the Chair asks



297 Matters under VAISAKH A 20, 1896 (SAKA) Rule 377 298

me I shall move a million. In view 
of the observations of the C air, 1 
frequest that further discussion on 
the partially discussed Bills be 
me I shall move a motion. In view 
of the observations of the Chair, I 
postponed until such time that the 
Constitutional Amendments are 
adopted, as put in the Order Paper 
today.”

On that day’s order paper, these two 
Constitutional Amendment Bills, 
Thirty-fourth and Thirty-fifth, had 
been put. Then the Speaker said:

“Does the House agree with the 
request made by Mr. Raghu Ramaiah 
that discussion in respect of items 
Nos. 17 and 19 may be postponed?"

“Hon. Members; Yes.”
“Mr. Speaker; So, it is agreed to." 

Therefore, a request was made to 
the House. It has been accepted that 
further discussion on these two Bills 
will be postponed till the Constitution 
(Amendment) Bills are passed. Finst 
Tyhirty-fourth and Thirty-fifth Bills 
should, be passed before other business 
is taken up.

MR. DEPUT Y-SPEAKER: You
have made that point.

SHRI JYOTIRMOY BOSU; Sir, the 
Parliamentary Affairs Minister has 
committed a serious contempt of the 
House. It is number one. Number 
two is that in Government, we know, 
there are people who are anxious to 
protect the landlords—kulak lobby is 
here—and he is very active. I  move 
this motion condemning the action of 
the Minister for Parliamentary Affairs. 
Hb has committed a gross contempt of 
the House and the House should take 
cognisance of it. (Interruptions).

MR. DEPUTY-SPEAKER; Mr. 
Ishaque, you are not helping Shri 
Raghu Ramaiah and you are not also 
helping your own party.

SHRI A K. M ISHAQUE* (Basir- 
hat): Sir, I  rise on a point of order.

MR. DEPUT Y-SPEAKER; I  shall 
listen to your point of order. I f  you 
have a point of order, 1 shall hear you

afterwards—not now. 1 shall aear you 
later. Why do you want me to shout?

SHRI SOMNATH CHATTERJEE; 
Yesterday, m the List of Business item 
No. 16 ot the Legislative Business was 
the Bill Constitution (Thirty-Fourth 
Amendment) Bill followed by item 
No. 17, that is, further consideration of 
the Coal mines Bill. Now, bir, this 
was done pursuant to a decision of the 
Business Advisory Committee that 
was approved here, namely, those two 
Bills would be taken up in this 
session.

But, surprisingly, in the List of 
Business, which was there even yes
terday, this does* not find a place—a 
very important item of legislative 
business namely Constitution (Thirty- 
Fourth Amendment) Bill. In to-day’s 
order paper, it is not there. My point 
is how. after the decision of this House 
and after the time has been allotted 
for the purpose of this Constitution 
Bill by the B.A.C. a^d approved by 
this House accordingly, the important 
legislative business which appeared in 
the revised list of business yesterday 
is omitted suddenly from to-day’s 
Order paper without any decision of 
the House and without any Direction 
from the House. This House has not 
taken any decision to delete that from 
that. How can it bê  done? It is 
deliberate fiddling with’ the'" order of 
business that had been decided by the 
House. Apart from that, as Shri 
Sezhlyan rightly pointed out, this is a 
very specific decision taken by this 
House only on 8th May—day before 
yesterday. Therefore, this tampering 
witft the business which has been 
decided by the House is nolt valid. I  
submit that it is not proper. This 
should not be allowed to be done.

SHRI BHOGENDRA JHA: We will 
not allow any other busines*

HR. DEPUTY-SPEAKER: What is 
'going on here? I  am seized of the 
matter; I  am hearing everybody. Whv 
you raised all these things? I  shall 
hear everybody. We shall proceed
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according to a certain order, 1 am 
paying all the seriousness to the ques
tion. Why do you want to complicate 
matters.

Now, Shri Kachwai. Be very brief.

j v w * ft^ r r )  :
s<nw r *r£t?rq\ w^rt
% 3TRT sp|t fa *pt

«rr «r?rc?r qr ^  tffa
sppf ?tt% *r *nr*r*f f  1 S  sm% *rr6*T*r % 
^ i t  ^T^rr fa  srfa^

*r^r sfrr t fa<rc
* r f? ^ r  t  fjRT qr ^ r t

sttorto % i #  Jrpr-rr g w r  ^  | 
w r  if f3T VVJ Frf^HTR 

*rt *ft #5 # % f̂ rcr fo re  I  ? f̂ rcT 

jrfr «rnr Trsft | <fr ^ sr*OT£*Rfffa 
«r§ar *ft *r# srt f < rc jrt f
*rr% * r fasr ^rm r 1

ITo sfTTTW *Tti .

*r$tar, 5* 2 *rf
«p t s fa r  * w r  tfr ^fr anTrafta' f f  s fta sra fl’ 
* r t r  t  s n w r  s j t f t  f ^ r r r r g  1 

*rr$«r * > f a  * r * fa ? r  tt̂ t m f |
^ f5 r  3r* S*r fWWFF V t *  Vt

y y rfa *rnfV «ft ?ft *ar f «
w  «rr 1 cr? fail* tfr sfr «r§r
^Tif«RT *  t f k  «rr fa  t

r̂nrr | S’Tfat*
^ r c f t  q ^ r  f r  ^  1 ?rsr * f t
t o ? r  «ft m m «rr fa

fa sh R ?  v t  qrfTcr = F ^ r
| faT  srre 3 ^RT fW R T  favjT 

s n w  1 art
w r  t o t  »rflrr *tt ?fr 5>ff f w w f  v t  
s r o  ^nr«T q T f^ r  ^ s t f t  ^  ? r f
«fr 1 *p>t iTi^^ % 'jfr w  ^ r

aft 3RT% f^ r r  «P^T w  «rr f a  
W  fa^RT cnf*7T ^TTr VU fWff I
%fa*T T̂T VT <fT ^ ‘4 'STT ’TfV̂ cT'T fâ TT

SHRI A. K. M. ISHAQUE (Basir- 
hat): On the 9th, the Constitution 
Amendment Bill, to which reference 
was made, was to be passed. Now 
they charge us with protecting the 
landlords and hence we are not bring
ing it for passage 1 make the same 
charge against them. I f  they had 
been sincere and had wanted to have 
this Bill passed, they would not have 
obstructed its passage yesterday. 
Therefore, they have done it with a 
political motivation.

THE MINISTRY OF PAR LIA 
MENTARY AFFAIRS (SHRI K. 
RAGHU R AM AIAH ): I  certainly
meant no disrespect t0 the House. I 
can assure you about that.

SHRI JYOTIRMOY BOSU: (Dia
mond Harbour): 1 have given notice 
of a motion. You cannot ride rough
shod like this.

MR. DEPUTY-SPEAKER: You
have to give previous notice. I  can
not consider it here just like that.

SHRI JYOTIRMOY BOSU: I t  has 
been done twenty times in the last 
three days.

SHRI K. RAGHU RAMAIAH: As I  
said, there was absolutely no inten
tion. to show any disrespect o f the 
House. The only reason why the 
Bill was not put on the agenda today 
is that we do not want to take a 
risk A fter all, it is a Constitution 
amendment Bill. Mobilisation of my 
Party had been done for the 8th and 
9th.

SHRI JYOTIRMOY BOSU: Why
did you not come before the House?

SHRI K. RAGHU RAMAIAH: It 
was on the order paper of the 8th 
and also on the 9th.

SHRI JYOTIRMOY BOSU: You
are a fiddler.

SHRI K. RAGHU RAMAIAH: 
What are you?
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SHRI JYOTIRMOY BOSU: Your MR. DEPUTY-SPEAKER: I  am
predecessor had tampered with the concerned at the moment with the 
record. The tape record proved it. procedure.

SHRI K. RAGHU RAMAIAH: With 
great respect, let us not indulge in 
anything to spoil the atmosphere. If 
there are any items, we can discuss 
them.

SHRi JYOTIRMOY BOSU: Bring 
the Bill and gel it passed.

SHRI K. RAGHU RAMAIAH: It 
cannot be done like that, because in 
the case of a Constitution amendment 
Bill, we have to get the minimum 
number of votes. We cannot just 
produce the Bill and take a risk or 
anything like that. We want to en
sure its passage. After all, the main 
responsibility is on us. Members 
were mobilised here for the 8th ancl 
9th, I f  I  bring it now and when the 
bell is rung, the minimum number is 
not present, it will be a risk we do 
not wish to take

Certain passages were brought out.
I  would first like tu say that there is 
no intention of committing any con
tempt of the House. I  am grateful 
lo  Shri Sezhiyan for having brought 
to my notice certain things that hap
pened. I am looking into them. I 
shall see what is to be done. But I 
can assure you that the only intention 
in not bringing it today is because we 
did not want to take a risk, because 
we are particular that it should be 
passed.

SHRI SEZHIYAN: We are not
concerned with the point why he is 
not able to bi mg forth today the Con
stitution (Amendment) Bill. 1 am 
only concerned with the procedure 
Earlier, in the House a motion has 
been moved by Shri Raghu Ramaiah 
himself. In that connection if he 
would see the earlier direction given 
by the Speaker hc would find that 
what I day is correct He said that he 
would normally accept the Business 
as it came from the Government. But 
in view of the peculiar situation he 
said that the Minister could move a 
motion and that the procedure might 
be set right if he asked for an ad
journment of the debate under the 
relevant rule. There was some dis
cussion and the Minister in deference 
to the wishes said:

“Nevertheless I  am in the hands 
of the Chair. If the Ch«ir ask* me 
I shall move a motion”.

That motion had been made and 
thereafter it was put to the vote of 
the House and the House agreed.

MR. DEPUTY-SPEAKER; Which 
motion?

\ w i t h  : srrT

w s r c  4s $ **t for*! 
s r w 5  1

SHRI BHOGENDRA JHA: What
w ill happen to the Ceiling Acts?

SHRI JYOTIRMOY BOSU: I  have 
given a written notice.

SHRI SEZHIYAN: That further
discussion on the partially discussed 
Bills be postponed until such time as 
the Constitutional amendments are 
adopted. It can come only after pas
sing the Constitution (Amendment) 
Bill. That was the decision taken by 
the House, it  is not a mere obsei- 
vation. It is a motion moved before 
the House and the House accepted 
that motion.
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tShri Sezhiyan]

Second thing is this. This happen
ed on the 9th If you take the original 
List of Business circulated on the 9th 
it is stated:

"Consideration of any item of 
Government Business entered in 
the revised List of Business for 
Thursday” .

The Constitution (Amendment) 
Bills is there. This is a commitment 
made to the House

MR. DLPUTY-SPEAKER: We have 
had enough discussion. The point ia 
clear. If the House has adopted a 
motion, nobody has the right to go 
behind it or to do otherwise. The 
House itself cannot do it except by a 
motion rescinding its earlier decision. 
But I do not find from these proceed
ings that any v, here that motion had 
been moved. You have drawn my 
attention to it and, therefore, I have 
called for the proceedings and they 
are here with me. I do not iind any
where that such a motion had been 
moved. I only see certain observa
tions made by the Minister of Parlia
mentary Affairs. You read them out. 
He only said this:

“Nevertheless. I am in the hands 
of the Chair, i f  the Chair asks me 
I shall move a motion. In view of 
the observations of the Chair, I 
request that further discussion on 
the partially discussed Bills be post
poned until such time as the Con
stitutional Amendments are adopt
ed.*'

I  am reading everything faithfully 
and truthfully.

“ ..Until such time the Constitu
tional Amendments are adopted as 
put in the Order Paper today.”

SFRI SEZHIYAN; You read the 
n^Ttt page.

MR. DEPUTY-SPEAKER: The next 
page reads like this.

“SHRI S. M. BANERJEE: Where
is the motion?

MR. SPEAKER: Does the House 
agree with the request made by Mr. 
Raghu Ramaiah that discussion in 
rcspect of Items Nos. 17 and 19 may 
be postponed?

HON. MEMBERS: Yes.

MR. SPEAKER; So, it is agreed- to

“There is no procedure or any 
rule on it. This is an uncertain 
position and you have expressed 
certain views. I tried to see whether 
the Minister can make a request. 
He has made a request and this has 
been agreed to by the majority of 
the House. If you go by rule, there 
is no rule. I will just ask ’ the 
Minister to go ahead with hw Bill. 
There is no rule on it.”

Now, the Speaker himself has said 
‘There is no rule’, no rule relating to 
this particular thing that happened 
in the House on that day. You know 
very well that no motion can be 
moved unless it is under some specific 
rule. I  will come to Mr. Jyotirmoy 
Bosu’s motion. Now, therefore, there 
has been no motion formally moved 
because the Speaker himself has said 
clearly ‘There is no rule’ and no 
motion has been moved under any 
rule. Therefore. I maintain what I * 
said that there has been no formal 
motion before the House. But, there 
has been a certain request made by 
the Minister—that is very clear—and 
the request was conveyed to the House 
by the Speaker and jt was agreed to 
by the House. I  will go to that ex
tent. I  would make a fine distinction 
between a motion, a request and a 
commitment made by the Minister.
It is the commilment by the Minis
ter and the House agreed with that.

SHRj SOMNATH CHATTERJEE: 
The House has acted on that request.

MR. DEPUTY-SPEAKER: Now, we 
have to distinguish between a motion
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and a request. Many of us, under 
certain circumstances, with all since
rity, with all honesty, do make cer
tain promises and certain commit
ments. That is true. We do that.

SHRI BHOGENDRA JHA: The
House has decided.

MR DEPUTY-SPEAKER: It has 
only agreed to.

I would like to draw your attention 
to Rule 25 I hope you all go along 
with me that it is a request or a 
oatenmitment made by the Minister, 
convoyed to the House by the Spea
ker and agreed to by the House, but’ 
not it motion

SHRI SOMNATH CHATTERJEE: 
It is deemed to be a motion.

MR. DEPUTY-SPEAKER: There is 
no rule. 1 go by the rules.

(Interruptions)

I  am conccrned with the Rules of 
Procedure of the House. I  would diaw 
the attention of the House to Rule 25 
relating to the arrangement of Busi
ness and List of Business. Rule 25 
says:

“On days allotted for the trans
action of Government business, such 
business shall have precedence and 
the Secretary-General shall arrange 
thdt business m such older as the 
Speaker may, after consultation 
with the Leader of the House, deter
mine” .

SHRI S. M. BANERJEE: This has 
not been done.

MR. DEPUTY-SPEAKER: Under 
this rule, from day to day the busi
ness of the House is arranged by the 
Secretary-General, under the direc
tion of the Speaker, who does it after 
consultation with the J>eader of the 
House. This is what the rule says.

SHRI SOMNATH CHATTERJEE: 
Before you give your final ruling, 
may I  point out that this is with re
gard to the precedence of Government

business and not about the order of 
Government business?

MR. DEPUTY-SPEAKER: We are
talking of Government business. It is 
well known that the business of the 
Government is, from day to day, 
made by the Secretary-General, un
der the direction of the Speaker, in 
consultation with the Leader o f the 
House, who is lepresented in all these 
deliberations by the Minister of Par
liamentary Affairs.

SHRI SOMNATH CHATTERJEE: 
Where is the delegation of powers?

MR. DEPUTY-SPEAKER: I am 
concerned with the pioceduie. Now, 
even when the Minister has made a 
commitment, even when, the Minister 
has made a request to the House and 
made a commitment, if for someother 
reason—and he has given his reason; 
you are free to accept those reasons;
I am talking of the procedure—if for 
some other reason he finds that it i*J 
not possible for him t0 keep up to 
that commitment which he has made, 
—all that he has made clear here— 
then he finds it necessary to go to the 
Speaker and say that “in view of the 
circumstances, we would like the 
order of business for this particular 
day to be changed” . Now, you may 
take him to task; you may say that 
h^ has done it with this motive or 
that motive. You may say that they 
are friends of the kulaks. You can 
say all that and whatever you say is 
on record. But j  am concerned with 
the point of order and the procedure. 
Procedural]y I  find there is nothing 
irregular in this and there is no vio
lation of the decision of the House, 
because there was no motion put to 
the House. It w.v; only a request 
and the Minister feels that because 
of certain change in circumstances 
the order of the business has to be 
changed

SHRI INDRAJIT GUPTA (A li- 
tio luatmiroa 3m pmoo 

propriety of the whole affair? There 
is a Constitution (Amendment) B ill 
dropT>ec» or pushed out. 
in the list of business and it is quietly-
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MR. DEPUTY-SPEAKER: That is 
.a matter for argument.

SHRI JYOTIRMOY BOSU: How
wonderfully you have acted as an ad
vocate.

MR. DEPUTY-SPEAKER: j  have 
studied law in my life. A ll of you 
have made me a good advocafc now. 
I  advocate foi you also, when it is 
necessary. You have all felt some- 
how necessary, or you thought it was 
a good thing to elect me to this office. 
As long as I remain in this Chair, 
1 have only one client, and that client 
is this House, its Members and all of 
you. When I feel I  should advocate 
for this, I  shall advocate. When 1 
feel I  should not advocate, I shall not 
.advocate that. I have only one loyal
ty, and that is to the House, to the 
rights of this House, to the duties of 
this House,

SHRI SOMNATH CHATTERJEE: 
"Firstly, how could the business speci
fically mentioned in yesterday's Older 
Paper vanish from today’s Order 
Paper? Secondly, I  want to know 
whether the wishes of the House ex
pressed through the means of a request 
or at the instance of a motion have 
got any value or not. You have to 
decide that. I f  the decision of the 
House is taken, it is not an informal 
decision.

SHRI S. M. BANERJEE: May I 
make a submission? You have come 
-to the conclusion that there was no 
motion. I  am inclined to agree with 
ycu----

MR. DEPUTY SPEAKER: I  am
happy that you agree with me.

SHRI S. M. BANERJEE: There are 
two options. Either you adjourn the 
House for two hours and give the 
Minister of Parliamentary Affairs 
time to collect his men—I can assure 
you that they are all here in Delhi— 
and pass the Bill or let the Leader of 
the House, Shrimati Indira Gandhi, 
come here and assure this House that 
even if th»t Bill is not passed, there 
'will be an Ordinance issued and that 
the wrong done by the courts w ill toe 
rectified.

MR. DEPUTY SPEAKER: That may 
be taken note of. I  have given my 
ruling. No more on this.

SHRI SEZHIYAN; Just a clarifica
tion. He is going to set a very bad 
precedent. This is what the Speaker 
said the other day:

“Mr. Speaker: There is no rule on 
it. You have expressed a desire. I 
put it before the House and it has 
agreed to it. I f  you go by the rule, 
there is no rule. I  have already 
allowed discussion on the Constitu
tion Amendment Bill. The House 
has given its decision.”

That means, whatever may be the 
force you attach to a request, unless 
it is undone, how can he go against 
the decision of the House?

MR. DEPUTY SPEAKER: I  must
say that that day was a very unusual 
day and, without meaning anything, 
I think, we committed a mistake in 
even putting the question to the 
House. I think, it was a genuine mis
take. According to the rules, a ques
tion can be put to the House only 
when a motion ig moved. I do not 
know how it happened. Anybody who 
sits here is a human being and, under 
the pressure of certain circumstances, 
we say certain things. 1 do not think 
that we did a correct thing in putting 
it to the House. Also, because there 
was no motion, there could not be any 
decision taken.

I have given my ruling; I  am not 
changing it. But I  would stay that the 
ruling I  have given is technically re
lating only to the procedure. The 
Government is technically right; I  am 
also technically right in my interpre
tation and you all have agreed that my 
interpretation is correct. (Interrup
tions). Mr. Banerjee has agreed to iU 
he has gone on record.

Now, I  would say this again that all 
of us should treat this House, because 
it represents the country, with utmost 
respect. Any commitment that we 
make to the House we should try to
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keep. Tbat is the main thing Apart 
from that, I  can say nothing more. It 
Is for the Minister and the Govern
ment to take note of it i*i view of 
the fears expressed by the Members 
because all these laws are already 
before the courts and they may be 
upset. I  think, these fears are very 
genuine Mr. Banerjee suggested that 
the Government might consider issu
ing an Ordinance. A ll these things 
have gone on record (Interruptions) 
You have made that request. It has 
gone on record, and the Minister and 
the Government w ill take note of it. 
Mr Jyotirmoy Bosu.

SHRI BHOGENDRA JHA: Some
landlords from Punjab, Bihar and 
some other Stateg have approached 
him. That is why he is postponing 
it.

SHRI K. RAGHU RAMAIAH: Mr. 
Deputy-Speaker, I  am grateful to you 
for having clarified the situation. As 
a matter of fact, we were very anxious 
to have that passed yesterday. In 
fact, I had mobilised the majority for 
that. I  had been issuing so many 
whips. That shows our anxiety. Just 
because they brought the no-confi
dence motion, this Bill could not come 
up Do not blame me. I  am not blam
ing you either It is no use blaming 
each other

SHRI SEZHIYAN: Yesterday we
wire prepare! to allow the Constitu
tion Amendment Bill to be be passed 
before the n» - o->fidonre motion was 
taken up.

SHRI 1NDRAJIT GUPTA (Alipore): 
Yesterday I had suggested that the 
no-confidence motion be taken 110 .it
3 00 p m and the Constitution (Thirty - 
Fouith) Amendment Bill be* passed 
before that But it was the Piime 
Minister who said, “No; the no-con- 
fidonce motion must be taken up just 
now’, ‘immediately’ .”

SHRI K. RAGHU RAMAIAH; He 
is referring to yesterday's proceedings

I shall read it out. This was what I  
said:

“We should certainly welcome if  
the land ceiling Bill, Constitution 
Amendment Bill, could be passed 
and if the Opposition cooperate with, 
tis; it is most welcome ard we could 
see that the Bill is passed. I f  it is 
their desire that the no-confidence 
motion should be taken up today, as 
it should be, we are prepared to 
forego this and naturally it shall 
have to be postponed to the next 
session.”

SIIRI BHOGENDRA JHA: That vast 
a threat.

SHRI K. RAGHU RAM AIAH: There 
was no threat at all As I  said, the- 
primary intention was to pas3 the 
Bill. But you broug t the no-conft- 
dence motion and ten hours had been 
allotted for it. It was a question of 
time. As I  said, we were anxious to 
have that Bill passed. The other 
parties also might have mobilised 
their strength, but not as much as I  
would have done; I  was issuing whips 
and I  kept on telephoning every 
member all over India to get them 
here. Please do not blame us. I do 
not doubt your bona fides. Please do 
not doubt our bona fides also. We are 
anxious to pass this measure, and I  
can assure you—there is no doubt 
whatsoever—that it is our firm inten
tion to bring it at the next Session I 
repudiate the charge that there has 
been any kulak influence on us

SHRI BHOGENDRA JHA Sir, I 
rise on a point of o~der There 1=; r,o 
quorum m the House

MR DEPUTY-SPEAKER- Please 
sit down. I shall check up ...  I have 
chocked up There is quorum in the 
House

SHRI JYOTIRMOY BOSU: On the 
representation of Mr Raghu Ramaiab 
the House acted, and now if he does 
not go by that, does it not mean con
tempt of the House? I f  you submit 3
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I Shri Jyollrmoy Bosu] 
plaint before a court of law and if it 
is accepted and then if you do not go 
by it, it amounts to contempt. This 
is what I  wanted to keep on the 
record. In the next session of course 
we will take charge of this matter; 
it cannot be decided just now.

MR. DEPUTY-SPEAKER: You
wanted to raise certain matters under 
Rule 377. ,|

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): I am glad that Mr. 
Molaviya is here at present. He knows 
about this. This relates t0 the Indian 
Aluminium Corporation owned by 
Jakey in Asansol. This company was 
gavcn a letter of intent for which 
money was released. Foreign ex
change was released.

SHRI PRIYA RANJAN DAS MUNSI 
(Calcutta-South): They are thieves.

SHRI INDRAJIT GUPTA (Alipore): 
Dacoits.

SHRI JYOTIRMOY BOSU: They
have plundered, misappropriated the 
entire money. The point is this. 
Aluminium is such a scarce material 
that it is very much in short supply 
in the country. This company was 
given a letter of intent for expansion 
of their plant to ptoduce aluminium
5,000 tonnes or something li«se that. 
They have not done that. They did 
something under the pretext that they 
are going to establish a plant in 
Orissa. W e would have been happy 
if they had done at least that; but 
they have not done that. They have 
taken away some machinery from 
Asansol to their own establishment in 
Calcutta. They have taken recourse 
to serious blackmarketing, extensive 
blackmarketing and very many irre
gularities have been found. They 
have been caught red-handed. In 
Midnapore riistict two lorry loads of 
ingots were caught. Lot of Govern
ment money is involved in these in
dustries. They are a bunch of thieves 
as my friend said. On 25th April 
Mr. Pai gave an assurance on the floor

of the House that taking over of the 
aluminium plant at Asansol is being 
seriously considered by the Govern
ment. Mr. Malaviya has done some
thing in the past which has benefited 
the country. So, I  would like to 
appeal to him in this regard. Hero 
it is a question of survival of 2300 
woikers. The c» untry's economic 
growth and production of scarce mate
rial is there on the other side. I  want 
that the House may be assured in the 
matter that this will be taken up im
mediately and they will try to solve 
the problem without delay. This is 
my point number one.

Point number two is this. The 
Prime Minister had made a visit to 
Tehran. She had talks there, she 
had met groups of people, and also, 
I am told, number of American stal
warts including Mr. Kissinger. I 
would like to know about this. I  
have given a notice earlier. No state
ment has come forward. I  shall be 
grateful if you would kindly request 
them to make a statement as to whom 
she met there, what were the talks 
held, things that have been discussed 
and the conclusions arrived at Mr. 
Richard Helmes the CIA Director and 
Ambassador of US Government in 
Tehran had met her before her de
parture to Iran. This is a very serious 
matter because they Me going in a 
big way in allowing the American 
morjopolists to come a’ld plunder this 
country. History -w. ill xepeat itselt 
Siraj-ud-Daula to Mossadique, Mos«a- 
dique to Allende and AlJonde to Mrs. 
Indira Gandhi and we don’t know 
how many millions t-'f heads will be 
rcl'ed.

1 would like the hf'n. Prime Minister 
to come before the House and tell u1* 
what actually she did in Tehran and 
how she is wanting to benefit the 
country.

THE MINISTER OF STEEL AND 
MINES (SHRI K. D. M ALAV IYA ): I 
am here in this House. I have heard 
what my hon. friend said about JK 
aluminium. The fact is that we are
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very much concerned, JK Aluminium 
is closed—it is also a fact. They have 
not stuck to the schedule of expan
sion There may be some genuine 
reasons or may not be. The power 
shortage w js there It was a matter 
between West Bengal Government 
and J.K. Aluminium to see whether 
they would get adequate power or 
not I  am not aware as to why they 
coi«d not get the power. It is a fact 
that the rate of power that was offer
ed to them was higher than what they 
Would expect it. In the meantime, 
rapidly, prices of aluminium have in
creased. Then came the question of 
increasing the price of aluminium. I 
am not sure as to what has it to be 
done The intention of the Govern
ment is to see that aluminium pro- 
duction starts as quickly as possible. 
There are various proposals befoie 
Government including the contem
plated aluminium work belonging to 
JK. In this we have to consult West 
Bengal Government with regard to 
availability of power. If the avail
ability of power is higher—unfortu
nately it is inadequate—ther. the 
matters become comparatively e a s y  
tor u8 to sort out. So far as avail
ability of power is concerned. I  am 
able to formulate a picture as to 
whether, when we take it over, we 
ihall get adequate power. Besides, a 
lot of money is taken as loan from 
the public institutions How we 
‘ hould tnke over all the le&ponsibili- 
tiep. These matters are being sorted 
out In tlv' meantime *V rc  are oei- 
tain supgestions made. I  discussed 
the matter with my fiiend Shri Bosu 
and others belonging to hk party I 
am prepared to consider suggestions 
from other parties also as also from 
tho other associations—private or pub
lic— and cooperatives. I am quite pre
pared to consider the proposal that is 
offered by them.
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MR. DEPUTY-SPEAKER: I hope, 

Mr. Jyotirmoy Bosu and Mr. Chatter- 
jee, would agree that a Motion in this 
House is taken up with all serious
ness----

SHRI JYOTIRMOY BOSU-. I  with
draw my notice for the Motion.

MR. DEPUTY-SPEAKER: And you 
cannot expect that a Motion can just 
be flung at the Speaker at any moment 
or at any time. Under the rules notice 
of a Motion shall be given in writing 
addressed to the Secretary General. 
The whole purpose of giving it to the 
Secretary-General is it is his duty to 
examine all these things and then 
come before the Speaker with all the 
background.

SHRI SOMNATH CHATTERJEE 
(Burdwan): Will it also apply to
Motion under 109?

Mr. DEPUTY-SPEAKER: That is 
a separate thine But even so it has 
to be considered by me carefully in all 
aspects.

SHRI RANABAIIADUR SINGH 
(Sidhi): Sir, on 12th March I  had 
raised an important point under rule 
377 On 30th April I  had again drawn 
the attention of the Speaker to the 
fact that the points I  had raised under 
rule 377, regarding shortage of food

stuffs in the area I  come from, have 
not been taken up by the Minister of 
Agriculture and after six weeks 
Speaker gave me an assurance that 
he will ask the Minister to make a 
statement regarding this. Today is 
the last day of the Budget Session 
and the Minister has not so far made 
any statement regarding this. I  only 
wish to draw your attention to this 
gross contempt of the House. In these 
circumstances it becomes very diffi
cult for us to represent our constitu
ency if this is the treatment which Is 
sought to be meted out to us.

MR. DEPUTY-SPEAKER: Well I  
do not know. I f  the Speaker has 
assured you, in whatever form, that 
the Minister w ill come forward with 
a statement, then I  should expect that 
the Minister should come forward 
with such a statment. _ But then with
out knowing what is the background 
and the record I  cannot pronounce 
judgement on that. Your views have 
gone on record.

14.55 hr*

COAL MINES (CONSERVATION AND 
DEVELOPMENT) B ILL - Contd.

MR. DEPUTY SPEAKER: We re
sume further consideration of the Bill 
to provide for the conservation of 
coal and development of coal mines. 
Shri Damodar Pandey to continue hitf 
speech. **
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